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Hon’ble Mr.Justice A.K.Yog, Member(J)
Hon’ble Mrs.Manjulika Gautam, Member (A)

O.A. shall be treated as admitted (if not
already admitted). Pleadings filed by the respective
parties shall be treated as part of record.
Miscellaneous applications (if any), pending shall
be deemed to be disposed of accordingly.
Miscellaneous applications praying for condoning
delay/accepting pleadings on record shall be treated
to have been disposed of accordingly. Other M.As.
(if any), shall be disposed of by the Court at the
time of final hearing. List before Registrar on
16.9.09 for submitting report regarding service
/pleadings and fix a date for final hearing before
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